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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL WYDERABAD BENCH HYOERABAD.

0.4, N0.533 of 1996, '

Batween Dated: 26.4.1996.,

N.Gopal | eed  Applicant
And | |

1. Tha Telscom District Manager, Anantapur.

2. The Chisf General Manager, Telscom, Doorsanchar havan,Hyd.

dee Respondants

Counsal Por the Applicant : Sri, K.\'enkateshwars Rag

Counssl for the Respendents : Srd. V¥ Bhimanna, Adgl. CGSCe

CORAM:
Hon'ble Mr. R.Rangarajan, Administratiye Mambar

Contd: ess2/=




C.A. £33/96.
ORDER _ f
X |

§f As per Hon'ble Shri R. Rangarajan, Member (Admn.)
' |

The applicant(%ﬁ this OA was engaged zs a Casyal

Magzdecer under the centrcl ef R-1 w.e.f., C6=-C4-~1994 ff@# the

eren market withcut(ﬁgﬁﬂﬁgbeen sponsered by the empleym
exchange. He centinued in thet capacity till 29~03-1998 with

It is stated that during the abeve [said ‘
| |

artificial breaks.
peried the applicant had cempleted 260 days of casual service, |
i

Thereafter he was net re-engaged.

e, |
|

This CA is filed praying fer & diﬁﬂﬂ%%wn to—tire |

2-

respomdents that the applicant is entitled fer re—eng%gement

@s Casual Mazdeor uncer the contrel of the Telecom Digtrict

marager, Anantapur, in terms of the varieus instructieps issued

s per Lr.

by the Directer General Telecemmunicatiens and alse 3
|

No.Ta/LC/1-2/I11 dated 21-10-91 and Lr.Ne.TA/RE/20-2}R1gs/Corr.,
. |

wﬁﬂ______¢~";;;";;:;:;3 issued by the Chief General Manager, TeleC@mmuni%
| |

da
Hyderabad, by helding the actien of the recspendents i
|
A |
atgry and |

catiens,

not re-encaging him as illegal, rbitrary, discrimin

v

vielative eof Articles 14 and 16 of the Censtitutien.

instructions

3. The Department of Persennel had issuved am

stating that nc casual engagement sheuld be made fr&m epen ma%ket

the (
ether than through/candidates sponsered by the employment exchange
f

after L§§O6-1988. As the applicant herein was engaged irregularl
i [

not fellewing the circular ef the department of pe sennel he{has
{
ee3

N



epen market ﬂﬁif such freshers are not spenscred by tT

'*yphu

ne 1®Cue-staﬁdi }to be considered for re- enaaqement even if

[p

,Mre- .

t
R ’ .
there is werk -But if the departmentiiiﬁizggéceurseAﬁﬁgagqf

c
émpl@ym@nt egchange the applicant has te be considered
ESgisiéﬂgéta these fresheziﬂf}ij;:f%j:::fe frem 2Penv
witheut being spensered by the empleyment exchangeﬁ‘ T
having been dis-en@aged after 29~03-1995}theL§bsence c
cendened and alse in view of the fact that he is net a

candidate threugh the empleyment exchange,

accepted by the learned counsel fer the applicant alse

asval mazdeer from the epen market with@ut geing threygh the

inp

market

L oy it Dby,

he applicant
annot be

sponsered

This has bsen

4, In view of the asbove, the fellewing directiﬁn is given:-

The applicant sheuld be re-¢engaged if there

in future _s a casual mazdeer in preference te freshey

Y tte My o AN ot W Lt m,l,.‘._w,a ,

is werk

s frem the

e eﬁpl@yment
¢ be

be

exchandeL’ If in pursuance of this order” he is geing
re-engaged none whe is already in Casual service shall
rétrenched.

5. - The Oa is erdered accerdingly at thﬁédmissig
étself. Neg cests.

(R. Rangarajan)
Member(Admn.,)

Bated : The 26th April 1996.

e et i ity
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Resm/=

Copy to:-

" §¢ The Telecom District managef, Anantapug.
2., The Chief CGeneral Managar;.Talecam; Danrgancharfahar n, Hyds
3, Ons copy ta Sri. K.ﬁankatashwara Rao, adwoc§ta, CAT, Hyd.
4; One copy te Sri. ViBhimenna, Addl, CGSC, CAT, Hyds
5; One copy to Library, CAT, Hyde -
6. One sﬁara copye
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IN THE CENTRAL ADMINISTRATIVE TRIGUNAL
HYDERABAD BENCH HYDERA BAD

THE HON'BLE SHRI R.RANGARAJAN : MgA )

i

M 7 "

1.4 . NO/RAAE+AHo.,
.
S 33/%4

8.A . NO,

ADMITTED AND INTERIM DIRECTIONS ISSUED

ALLOJED ' . -
DISPOSZID OF WITH DIRECTIONS . | RS
D1SMISsSkD

. DISHISSED\AS W I THORAWN
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